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In this M. A. it is prayed that further six mOfl.hs' 
time 	extended fc r implemeting the oider dated 48. 200 

passed in 0,A,1o5 1/1991. 

2. 	It is noticed that after the order W4s pasd by the 

Tribunal the repon ent authorities i.e, the appIicant :in this 
M.A. had, fi1d one 11•A.W. 262 of 2001 ich was allowed by order 

dated 4050 2001 artd tims was extenaed for imp1entatjon Of the 

oer. It was directed that the order bfc this Tribunal be 
implemented by 15th of June 2001. It is strange that 

today the orde ras not been implemented. There 1. s n 

obvious cause for n n-implementatjon of the order. 

3 	Hoever, k 

200 1(Annexure R'2 

this matter was U 

extend further one im 

Tn bun a). 	No t trt1 

stand s di spo sad ot, 

ping in view the letter dated 18t1-  of ?ay 
D this M,A,) in shich it was recorded that 

sr active consideration of the Ministry, w3 
rc today 

nth s timeZto implmnt the order of this 

r time shall be granted, The M.A. • 455/2001 
No order as to COst5, 


